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DISCLAIMER

Reserve Bank of India, Estate Office, Mumbai Regional Office, Mumbai has prepared this
document to give background information on the Contract to the interested parties. While Reserve
Bank of India has taken due care in the preparation of the information contained herein and
believe it to be in order, neither Reserve Bank of India nor any of its authorities or agencies nor
any of their respective officers, employees, agents or advisors give any warranty or make any
representations, express or implied as to the completeness or accuracy of the information

contained in this document or any information which may be provided in association with it.

The information is not intended to be exhaustive. Interested parties are required to make their
own inquiries and respondents will be required to confirm in writing that they have done so and
they do not rely only on the information provided by Reserve Bank of India in submitting the e-
tender. The information is provided on the basis that it is non — binding on Reserve Bank of India
or any of its authorities or agencies or any of their respective officers, employees, agents or

advisors.

Reserve Bank of India reserves the right not to proceed with the Contract or to change the
configuration of the Contract, to alter the time table reflected in this document or to change the
process or procedure to be applied. It also reserves the right to decline to discuss the matter
further with any party expressing interest. No reimbursement of cost of any type will be paid to

persons or entities expressing interest.
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SCHEDULE OF TENDER (SOT)

Item

SITC of modular switch-plates and electrical works in
06 nos. Officers’ flats, Phase IX (A-type, 3 BHK) at
RBI Officers’ Quarters, Jalada, Prabhadevi- Mumbai

e-Tender no

RBI/Mumbai Regional Office/Estate/155/24-25/ET/930

Mode Of Tender

e-Procurement System
(Online Part | - Techno-Commercial Bid and
Part Il - Price Bid through

https://www.mstcecommerce.com/eprocn/))

Date of NIT available to parties to
download

On 14.02.2025 from 05:00 PM onwards

Tender Fees

No Tender Fees

Last Date of Submission
of EMD

Not Applicable

Pre-Bid meeting

Offline 11.00 AM on 13.03.2025 at Estate Cell,
Byculla, Mumbai Central, Mumbai- 400008.

Date of Starting of e-Tender for
submission of on line Techno-
Commercial Bid and price Bid at
https://www.mstcecommerce.com/eprocn/

On 14.02.2025 from 05:00 PM onwards

Date of closing of online e-tender for
submission of Techno-Commercial Bid &
Price Bid

02:00 PM on 26.03.2025

Date & time of opening of Part-I

(i.e. Techno-Commercial Bid)

Part-1l Price Bid: Date of opening of Part
Il i.e. price bid shall be informed
separately

03:00 PM on 26.03.2025 at Estate Cell, Byculla,
Mumbai-400008

Transaction Fee

As per MSTC through MSTC payment
gateway/NEFT/RTGS in favour of MSTC LIMITED
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https://www.mstcecommerce.com/eprocn/

Important instructions for E-procurement

Bidders are requested to read the terms & conditions of this tender before submitting

your online tender.

1

Process of E-tender :

A) Registration: The process involves vendor’s registration with MSTC eprocurement
portal which is free of cost. Only after registration, the vendor(s) can submit his/their
bids electronically. Electronic Bidding for submission of Technical Bid as well as
Commercial Bid will be done over the internet. The Vendor should possess Class Il
signing type digital certificate. Vendors are to make their own arrangement for bidding
from a P.C. connected with Internet. MSTC is not responsible for making such
arrangement. (Bids will not be recorded without Digital Signature).

SPECIAL NOTE: THE TECHNICAL BID AND THE COMMERCIAL BID HAS TO
BE SUBMITTED ON-LINE AT https://www.mstcecommerce.com/eprocn/

1). Vendors are required to register themselves online with
https://www.mstcecommerce.com/eprocn/.

2) Vendors will receive a system generated mail confirming their registration in their
email which has been provided during filling the registration form. In case of any
clarification, please contact RBI/MSTC, (before the scheduled time of the e- tender).

Contact person ( RBI):
1. Soniya Gangurde, Manager- sgangurde@rbi.org.in- 9870599254
2. S.S.Phadke, Asstt.Manager- sunilphadke@rbi.org.in- 9841585979

Contact person (MSTC Ltd):
1. Mr Tanmoy Sarkar, Deputy Manager; Email id: tsarkar@mstcindia.co.in Phone No: 8349894664

2. Ms. Rupali Pandey, Asst. Manager- rpandey@mstcindia.co.in — Mobile — 9458704037
3. Mr. Abhishek Kr. Kanaujia, Executive — Mobile — 9953089772

4. Helpdesk at MSTC Mumbai for vendors - 022-22886268/22822789

5. Helpdesk — Landline -- 022 22870471/022 22886266/033 22901004

HO Central Help Desk: Phone Number :07969066600, Email: helpdeskho@mstcindia.in (Please
mention "HO Helpdesk" as subject while sending emails) Availability: 9:30 AM to 5:00 PM on all
working days for all technical issues e-Tenders, System settings etc.

The bidders can also submit their issues vide e-mail at helpdesk@mstcindia.co.in

Google hangout ID- (for text chat)- mstceproc@gmail.com

System Requirement:
For details, vendor may refer to the DOWNLOAD SYSTEM SETTING GUIDE
available https://www.mstcecommerce.com/eprocn/
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i) Windows 7 or above Operating System
IE-7 and above Internet browser
i) Signing type digital signature
i) Latest updated JRE 8 (x86 Offline) software to be downloaded and installed in the
system.
To disable “Protected Mode” for DSC to appear in The signer box following settings
may be applied.
a. Tools => Internet Options =>Security => Disable protected Mode If enabled- i.e,
Remove the tick from the tick box mentioning “Enable Protected Mode”.
Other Settings: Tools => Internet Options => General => Click On Settings under
“browsing history/Delete Browsing History” => Temporary Internet Files => Activate
“Every time | Visit the Webpage”.
To enable ALL active X controls and disable ‘use pop up blocker’ under
Tools— Internet Options — custom level (Please run IE settings from the page
https://www.mstcecommerce.com/eprocn/ once)

The Techno-commercial Bid and the Price Bid shall have to be submitted online at
www.mstcecommerce.com/eprochome/rbi. . Tenders will be opened electronically on
specified date and time as given in the Tender.

All entries in the tender should be entered in online Technical & Commercial Formats
without any ambiguity.

Special Note towards Transaction fee:

The vendors shall pay the transaction fee using “Transaction Fee Payment” Link under
“My Menu” in the vendor login. The vendors have to select the particular tender from the
event dropdown box. The vendor shall have the facility of making the payment either
through NEFT or Online Payment. On selecting NEFT, the vendor shall generate a
challan by filling up a form. The vendor shall remit the transaction fee amount as per the
details printed on the challan without making change in the same. On selecting Online
Payment, the vendor shall have the provision of making payment using its Credit/ Debit
Card/ Net Banking. Once the payment gets credited to MSTC’s designated bank
account, the transaction fee shall be auto authorized and the vendor shall be receiving
a system generated mail.

Transaction fee is non-refundable.
A vendor will not have the access to online e-tender without making the
payment towards transaction fee.

NOTE
Bidders are advised to remit the transaction fee well in advance before the closing time
of the event so as to give themselves sufficient time to submit the bid.

Information about tenders /corrigendum uploaded shall be sent by email only during the
process till finalization of tender. Hence the vendors are required to ensure that their
corporate email 1.D. provided is valid and updated at the time of registration of vendor
with MSTC. Vendors are also requested to ensure validity of their DSC (Digital Signature
Certificate).

E-tender cannot be accessed after the due date and time mentioned in NIT.
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Bidding in e-tender :

a) Vendor(s) need to submit necessary Transaction fees (If ANY) to be eligible to
bid online in the e-tender. Transaction fees are non-refundable. No interest will be paid
on EMD.

b) The process involves Electronic Bidding for submission of Technical and
Commercial Bid.

C) The vendor(s) who have submitted transaction fee can only submit their Technical
Bid and Commercial Bid through internet in MSTC website
https://www.mstcecommerce.com/eprocn/— — e-procurement — Common Portal — Bid
Floor Manager— live event —Selection of the live event— Transaction fee->Common terms-
>Attach Documents->Price Bid.

Please Note: The vendor after successful remittance of the transaction fees and EMD
details, will get the attach documents and common terms tab enabled in their login. Post
successful completion of this step, the vendors will be allowed to save the lot specific
terms and submit their price bid against the lot through the portal or download and upload
the excel file for submitting price bids, as the case may be. In case the attach documents
and/or saving common terms step is unsuccessful, the tabs for saving lot specific terms
and submitting price bid would be disabled. The status of whether the same is
successful/pending would be displayed in the bid status button

d) The vendor should allow running JAVA application. This exercise has to be done
immediately after opening of Bid floor. Then they have to fill up Common
Terms/Commercial specification and save the same. After that click on the Technical
bid. If this application is not run then the vendor will not be able to Save/submit his
Technical bid.

e) After filling the Technical Bid, vendor should click ‘save’ for recording their
Technical bid. Once the same is done, the Commercial Bid link becomes active and the
same has to filled up and then vendor should click on “save” to record their Commercial
bid. Then once both the Technical bid & Commercial bid has been saved, the vendor
can click on the “Final submission” button to register their bid

f) Vendors are instructed to use Attach Doc button to upload documents. Multiple
documents can be uploaded.
g) In all cases, vendor should use their own ID and Password along with Digital

Signature at the time of submission of their bid.
h) During the entire e-tender process, the vendors will remain completely
anonymous to one another and also to everybody else.

)] The e-tender floor shall remain open from the pre-announced date & time and
for as much duration as mentioned above.
) All electronic bids submitted during the e-tender process shall be legally binding

on the vendor. Any bid will be considered as the valid bid offered by that vendor and
acceptance of the same by the Buyer will form a binding contract between Buyer and
the Vendor for execution of supply.

k) It is mandatory that all the bids are submitted with digital signature certificate
otherwise the same will not be accepted by the system.
) Buyer reserves the right to cancel or reject or accept or withdraw or extend the

tender in full or part as the case may be without assigning any reason thereof.

No deviation of the terms and conditions of the tender document is acceptable.
Submission of bid in the e-tender floor by any vendor confirms his acceptance of terms
& conditions for the tender.
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Any order resulting from this tender shall be governed by the terms and conditions
mentioned therein.

No deviation to the technical and commercial terms & conditions are allowed.

The tender inviting authority has the right to cancel this e-tender or extend the due date
of receipt of bid(s) without assigning any reason thereof.

Vendors are requested to read the vendor guide and see the video in the page

https://www.mstcecommerce.com/eprocn/ to familiarize them with the system before
bidding.

Important Note

1. THISISALIMITED TENDER ENQUIRY. ONLY THOSE BIDDERS/VENDORS WHO
ARE EMPANELLED AS VENDORS WITH RBI FOR SUCH WORKS GIVEN BELOW UNDER
THE Electrical CATEGORY 5 to 10 LAKHS ARE ELIGIBLE TO PARTICIPATE IN THIS
TENDER. BIDDERS ARE ADVISED TO CHECK WITH RBI REGARDING THEIR ELIGIBILITY
FOR THIS TENDER BEFORE PARTICIPATING.

2. In the price bid due to number of words limitation of 1000 characters,
complete description could not be accommodated, and description given thereof is
brief. Before quoting rates, all the contractors must read the complete details of

each items given in the un-priced bill of quantities given in Part-1 of the tender.

Date: - Signature and seal of the Tenderer
Place: - Name and address:
Phone/Mobile :

E-mail:
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Section - |

Form of Tender

Regional Director,
Reserve Bank of India,
Estate Cell, Byculla Office,
Mumbai- 400 008.

Dear Sir,

We have examined the specifications, drawings, designs and schedule of quantities
relating to the works specified in memorandum hereinafter set out and having visited and
examined the site of the works specified in the said memorandum having acquired the
requisite information relating thereto as affecting the tender, we hereby offer to supply
and execute the works specified in the said memorandum, within the time specified in the
time memorandum, at the rates mentioned in the attached schedule of quantities and in
all respects with the specifications, designs, drawings and instructions in writing referred
to in conditions of tender, the Articles of ‘Agreement, Special Conditions, Schedule of
Quantities and Conditions of Contract and with such materials as are provided for by, and
in all other respects in accordance with such conditions so far as they may be applicable.

Memorandum

(a) | Description of work SITC of modular switch-plates and
electrical works in 06 nos. Officers’ flats,
Phase IX (A-type, 3 BHK) at RBI Officers’
Quarters, Jalada, Prabhadevi- Mumbai

(b) | Retention Money (%.) . | 5% of the Contract Amount (to be
deducted from each R.A. bill)

(c) | Estimated Cost . 1 9.2 Lakhs

(d) | Time allowed from 10" day of | : | Entire work shall be completed in Three
the date of work order (03) Calendar Months from the 10" day
of issue of work order if all 6 flats are
handed over at one time or 60 days per
flat from date of handing over of one flat,
75 days from the date of handing over of
2 flats or 90 days for 3 to 5 flats are
handed over at a time.
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The work in each flat shall be carried out
in coordination with civil contractor and
completed within the given time frame.

We also agree that our tender will remain valid for acceptance by the Bank for
90 days from the date of opening of tender Part-I of the tender and this
period of validity can be extended for such period as may be mutually agreed
between the Bank and us in writing.

Should this Tender be accepted, I/we hereby agree to abide by and fulfil all
the Terms and Conditions of the Tender and in default thereof, to forfeit and
pay to you or your successors, or assignees or nominees such sums of money
as are stipulated in the conditions contained in the tender together with the
written acceptance of the Contract.

I/We understand that you reserve the right to accept or reject any or all the
tender either in full or in part without assigning any reason therefor. Should
we fail to execute the Contract when called upon to do so, we do hereby agree
that this sum shall be forfeited by the Reserve Bank of India.

The Tender is submitted in two parts as under:

e Part | shall have all commercial terms and conditions and technical
particulars. Valid MSE registration certificate in case of EMD
exemption.

e Part Il shall have the Price Bid in the Bank's proforma.

Dated this day of 2025.

For and on behalf of M/s

(Signature with seal)

Name

Designation

Place
Date
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(Certified true copy of the Power of Attorney of the above signatory should be

enclosed).

Witnesses

1. Signature

with  name,
address and
date

2. Signature with name, address and date
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Section - |l

PR Bl Q]‘Gf/ Atrticles of Agreement

R B X U U F ¥ § YR Rold 36, T -
400 001 (39 TTE; o "deh" gl ST 3R guR U&f
& =g o

ARTICLES OF AGREEMENT made the
day of
between the Reserve Bank of India,
(hereafter called “The Bank™) of the one
part and

_ (thereinafter called “the Contractor”) of
the other part.

e d% " YR ReTd d & SfABIRTT & HIeR,
SITeTeT, gHTeat, 4as H 06 T TAHINAT & Uic, ol
IX (T-C13U, 3 Sigd) H Aisqer 99 we 8k
gafdede Bl B MY WU T @R
HHRIT BT A P TGP § IR [T IH a1t

WHEREAS The Bank is desirous of
carrying out: “SITC of modular switch
plates and electrical works in 06 Nos.
Officers’ flats, Phase IX (A-type, 3
BHK) at RBI Officers’ Quarters,
Jalada, Prabhadevi-Mumbai” and has

BT BT UM B dTell FARITATE UaH &1 8| caused specifications describing the
works to be done.

3R S 3ad fafmarst, amrel & AND WHEREAS the said specifications,

ST R Yt (Sifdw) W 3% the Schedule of Quantities and drawings

g@acbl@l' GR1 g1 IDT 3R ¥ gX1ER fobu U
|

have been signed by or on behalf of the
parties hereto.

3R el dPeR T ad P TS Udl, [T Tl |
SfcaRad ! Ut HfdaT &1 =i Ud AEnsh & St
H IS TS Tl R ([ g4 o 3 IR U q -
I a” Hel ), Iad J@TE! (i) # guie
T 3R /ar fafkigare # aftfa ik Iaa Amnaelt &t
YR § TN o, 981 R a9 &1 T3 & & 3T,
YT o forg & iRy a1 Tt 3= IR S I9h dgd
g 8 (! 39 a1 * I 31 IR & &Y A
Tefifa far Smwm) & 319 & w1 & fore ggad
gl

AND WHEREAS the Contractor has
agreed to execute upon the subject to the
Conditions set forth herein and to the
Conditions set forth in the Special
Conditions and in the Schedule of
Quantities and Conditions of Contract (all
of which are collectively hereinafter
referred to as “the said Conditions”) the
works shown upon the said drawings
and/or described in the said specification
and included in the Schedule of Quantities
at the respective rates therein set forth
amounting to the sum as therein arrived at
or such other sum as shall become payable
there under (hereinafter referred to as ‘the
said Contract Amount’)
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3d U381 ¥ 39 YHR Jgdta a1 &

1. 35 foaRUN IR & eH &, ol fb U R A ad
R T AT & IR YTTAH BT SN, SHER GRI
IFd @Al (gifdw) # g=ie g aftfa feg T,
fafRrydraf qur AEmsf &t srga | aftfd & &I gui
H Td T4 b praffad e & 3¢ grfti

2. THaIadT ShaR &I Tdl A IfcaRad dRidh & TR
faer R a1 T 3= AR S ¢F B BT 9 W

YT BT

3. T8T IeARId et 3R I AHAUD| BT 3T TR B
YR & FY | UgT 3R JHgM S 3R T8l Ag
gifcat 3Ot SR ¥ Iad Ml gRT 99 §, W4 B I
I ! U B § 3R I Ul A Ieaid AR
3T 3R Y HRIR BT 1T D |

4. g1 Ifcaad A, HRIR 3R SXAAY o9 IfdaT

BT STYR AT |

5. 390 [l H FYiRd TP & AR dheR Iad
S 4 A& fd Rifad St g o sl Sl &l dx
& forg &R Ifad gfaem Te™ & 3R 59 @RE & HEf
& I 8 & 918 SlaRl, W e &1 gy forsht off
IHIM B G: 3l D

6. 3% & U 39 faT & Yatug & e wrf ot fonsht
Ht o] (31MScH) B! SedR I g I I & $S
YT P ST THHR 114 T B B UPHd Bl dgaq
1 SHIPR WA B

NOW IT IS HEREBY AGREED AS
FOLLOWS:

1.

5.

In consideration of said Contract
Amount to be paid at the times and in
the manner set forth in the said
conditions, the Contractor shall upon
and subject to the said Conditions
execute and complete the work shown
upon the said Drawings and described
in the said Drawings and described in
the said Specifications and the
Schedule of Quantities.

. The Bank shall pay the Contractor the

said Contract Amount, or such other
sum as shall become payable, at the
times and in the manner specified in
the said conditions.

. The said Conditions and Appendix

thereto shall be read and construed as
forming part of this agreement and the
parties hereto shall respectively abide
by, submit themselves to the said
Conditions and  perform  the
agreements on their part respectively
in the said Conditions contained.

The plans, agreement and documents
mentioned herein shall form the basis
of this Contract.

The Contractor shall afford every
reasonable facility for the carrying out
of all works relating to civil works and
other ancillary works in the manner
laid down in the said Conditions, and
shall make good any damages done to
walls, floors etc. after the completion
of such works.

6. The Bank reserves to itself the right of

altering the Drawings and nature of the
work by adding to or omitting any
items of work or having portions of the

13 of 31




7. gAY &Y 39 Tfdel & dd & ®U § GHT ST 3R
SHeR B AR SRT 89 & 10 d fea ¥ dF (3)
Hae) A A QX fava smerm afe quft 6 teie Th SR
H I S71d € 1 U Tl [igA &1 aRiE ¥ 60 fa= ufa
TRiT, 02 Trelel o forg 75 &1 a1 03 F 05 Tie & g 90
{37 T IR § 99 f3u o €, & iR gof ax7 & fom
TeHd g |

8. 39 dfdeT & dgd dF gRT Guft YT had gas o &
fobu Sa |

9. 39 IRR W IS T fordt 1 kg ¥ Sad g1- aral et
fyarel o1 gas H Iad AT S SR I AR
Fad Has A f¥Yd e & ISR & o ghm|

10. I8 fob 39 HfdaT & &3 SI=M I SbhaR gRI G
RE T UGT 3R JHAT T B |

same carried out without prejudice to
this contract.

7. Time shall be considered as the
essence of this Contract, and the
Contractor ~ hereby  agrees to
commence the work from tenth day of
work order and to complete the work
in Three (03) Calendar Months from
the 10th day of issue of work order if
all 6 flats are handed over at one time
or 60 days per flat from date of
handing over of one flat, 75 days from
the date of handing over of 2 flats or
90 days for 3to 5 flats are handed over
at a time., subject nevertheless to the
provisions for extension of time.

8. All payments by the Bank under this
Contract will be made only at
Mumbai.

9. All disputes arising out of or in any
way connected with this agreement
shall be deemed  to have arisen at
Mumbai and only Courts in Mumbai
shall have Jurisdiction to determine the
same.

10. That the several parts of this Contact
have been read by the Contractor and
Fully understood by the Contractor.

11. IR UHEIBIU WS

3HER §F & g-IE! Gid / YuMierdt / SUHRON 3M1fe
& dR T Y& 1 U =0 ¥ fodft off e,
Tt 3R faaror &1 forsdt oft e uer & ary e
To! S, Ol fh 39 TR & oY H Tidardd aiideal
¥ deT B SRM dPeR T ITH HHATRAT B &
AT IE 3 GhaT §, 3R &% THY I8 I MU=y
Q| PER  HIR P [davur &Y et 3R MU=t
A, Rar 39 W & {6 S 39 d8d il &l
& & U I AR ST BT Ul B b o
3{TIRID §| SHER b I Yd foriad Tgafd o fom

11. Non-Disclosure clause

The Contractor shall not disclose directly
or indirectly any information, materials
and details of the Bank's
infrastructure/systems/equipments  etc.,
which may come to the possession or
knowledge of the Contractor during the
course of discharging its contractual
obligations in connection with this
agreement, to any third party and shall at
all times hold the same in strictest
confidence. The Contractor shall treat the
details of the contract as private and
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ot +f SR a1 dBet YR T 3 STl R B
&1 TIRIYATSH DI UBHIRIT 5T BT, 7 B UBIRI DA
DI 3N S AT IWFR 8l SN SheR fora
MU SR & Uhc b0l &b TR o &Y
g3 fordt oft TR @1 51 & forw o b erfagfef s
I BT UTe B H fAwerdl & 3HeR &t iR A
fAeT BT 4T B & U T AHT ST SR §F Jhar
&1 GTal R R B HGH 6 BT GHER BRI
SPHeR U 1A DI GFYT FxA & forg 3 wi=amial
& day § It IFud Srfargt H9T o 39 R &
dgd MU SHBR & TR-UBAIHRU & <Iid! &
T RE § IgP a1 o @1 B 1 TR-USHSIH 3R
Mu-aar & 6U § ShaR & aided fobdt Ht dRor
U BIH aTel 39 HIR D JAIT 1 FHIA B e |

confidential, except to the extent
necessary to carry out the obligations
under it or to comply with applicable
laws. The Contractor shall not publish,
permit to be published, or disclose any
particulars of the works in any trade or
technical paper or elsewhere without the
previous written consent of the Bank. The
Contractor shall indemnify the Bank for
any loss suffered by the Bank as a result
of disclosure of any confidential
information. Failure to observe the above
shall be treated as breach of contract on
the part of the Contractor and the Bank
shall be entitled to claim damages and
pursue legal remedies. The Contractor
shall take all appropriate actions with
respect to its employees to ensure that the
obligations  of  non-disclosure  of
confidential information under this
agreement are fully satisfied. The
Contractor's obligations with respect to
non-disclosure and confidentiality will
survive the expiry or termination of this
agreement for whatever reason.

12. 09 SIS APUM

d & fpdt ff FHAR) & f35g SPeR & fudt +f
Hifgd pHaR A 99 Idis &1 Rierad s& grRinfea
&=t Riera afafa g1 I3 & < s

gfe 0 ) it Ama § S8t SheR & HHIR! it

SPheR b FaR) gRT T Iadie T ATHT Tifed

A& A IF F AN B TP Wed BT &gl
SHER R &I S|

SPHER AT HHANA! Dl HIARA TR T IdTST B
AU iR YeRid geY & SR § R s & R
ST GR g

SPHER AU HHAME! B} U T 3R 3fa i
IUAs BT 5D s &b RIR & a-1a fobar man
gl

12. Prevention of sexual harassment

Any complaint of sexual harassment from
any aggrieved employee of the contractor
against any employee of the Bank shall be
taken cognizance of by the Regional
Complaints Committee constituted by the
Bank.

The contractor shall be responsible for
any monetary compensation that may
need to be paid in case the incident
involves the employees of the contractor,
for instance any monetary relief to Bank’s
employee, if sexual violence by the
employee of the contractor is proved.

The contractor shall be responsible for
educating its employees about prevention
of sexual harassment at work place and
related issues.
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The contractor shall provide a complete
and updated list of its employees who are
deployed within the Bank’s premises.

T TI&f §, e 3R 3R 3 U faftad
3iftipd IRt & H1ew ¥ 39 faokdl & forg
o= YT Fuffea fou € W@ & HRa giwroe
frefed fd S 9@ €, & iR oy ugd Tgf
SR fod M B

@fe SHER TH WASR] T1 AfGITd W@ 3)

% we H, e A oue fafdaa eifida
ISR & ATeHH 34 faer@l & forg 31a+ Uit
fruffid fpr § ok Shar 7 oot o GR Y
gl T § 3R 3T& 91 IT&! 3R A §f Hiyd
g ffed ford o wepdl ©, fo SR a wgal
T8 SR ford T B

IN WITNESS WHEREOF the Employer and
the Contractor have set their respective hands
to these presents and two duplicates hereof the
day and year first hereinabove written. (If the

Contractor is a partnership or an individual)

IN WITNESS WHEREOF the Employer has
set its hands to these presents through its duly
authorized officials and the Contractor has
caused its common seal to be affixed hereunto
and the said two duplicates/has caused these
presents and the said two duplicates hereof to
be executed on its behalf, the day and year first

hereinabove written. (If the Contractor is a

Company)

YRTT RRoTd § gRT gwaeid SR faafkd SIGNED AND DELIVERED by the Reserve Bank
of India by the hand of

st . %@'RT Shri

(ATH 3R Ue-TH) (Name and Designation)

gﬂﬁ JURII A - e, In the presence of

el - Witnesses —

1. 1.

Udr: Address:

2. 2.
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Address:

gfe YT IreieRl B a1 afedird W@ §, o I+
& gR1 I1 HY HifleR! &1 R% T gedaid g1

If the part is a partnership firm or any
individual should be signed by all or on behalf
of all the partners.

.................. & GIRT m&lﬁﬂ GﬁTW fopar T | SIGNED AND DELIVERED BY
Ul e,
FIT&'ﬁ Witnesses —

L) WO o W

2) e

) 2)

........................... —

....................................................................................... Address
CRIE— gfd dbaR A 3 YgI b | THECOMMON  |If the Contractor signs
P! T 96h | | dgd gedier fbd § o 39 | SEALOF under its common Seal
fAeTe AUSH gRT | B4R BT IRIT & d-aH Was hereunto the signature clause
TRa Wbed  F | H G TS B WY AT | sttived pursuant om0y With their
Wﬁ&ﬂmﬂﬁ DRl E|I|%QI to the resolutions sea-llng cIause. |r.1 the
’CIESI' % ﬁﬂl g Articles of Associations.

5|‘||§ passe

CIRIR

By its Board of
Directors at the
meeting held on
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gfg JdbeR Bt WP I
SR 3 IR U fdd A

gXMeR a8, 918 98 U
( 1 | ST oS aafad
)
( 2
)

................................. The Contractor is signing
........................... by the hand of power of
attorney  whether a
company or individual.

In the presence of

( 1
)
( 2
)

eI foeiH a8l Ale &1 Jurfd | 27 faoal
R gEIeR fPaE -

Directors who have signed these presents
in taken thereof in the presence of

) N B
(2) e (2) s
2. 2.

g SHER Bl RB I EARATAT U HAfed =
EXIER fhd 8, 318 98 HU- ol A1 g AT

If the Contractor is signed by the hand of Power
of Attorney, whether of a company or an

individual
g0 gRT gaTaig 3R fadRd-- SIGNED AND DELIVERED BY -
WE‘M 3 W gRT The Contractor by the hand of
s Shri
3R f3feaq g gt and duly constituted attorney.
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Section |l

Commercial Conditions

1. E- tenders are invited from Bank’s empanelled vendors for “SITC of modular
switch-plates and electrical works in 06 nos. Officers’ flats, Phase IX (A-type, 3
BHK) at RBI Officers’ Quarters, Jalada, Prabhadevi- Mumbai.”

2. Pre-Bid Clarification: The pre-tender clarification by the intending tenderers can
be sought through e-mail (estatebyculla@rbi.org.in) or by visiting the Bank on or
before closing date at 1t floor, Estate cell, RBI Byculla office to clarify any
point/doubt in respect of the tender. All the intending tenderers are advised to go
through the tender documents in details. The issues will be discussed and all the
tenderers will be advised suitably. The tenderers are expected to get all the issues
clarified before filling up the tender and therefore should desist from deviating from
the Bank's tender conditions/specifications in their technical (Part 1) and Price bids
(Part 1).

3. Submission of Tender: E-tender shall be submitted not later than 02:00 PM on
26.03.2025.

4. Part-1l of the tenders will be opened on a subsequent date under intimation to all
the tenderers. Tenderers are advised to use only the forms supplied by the
Bank/downloaded from website and not to use any other forms. Incomplete
tenders are liable for rejection. In case the tenders are submitted from downloaded
tender forms from the website, if any change/modification thereto is found
subsequently, such tenders are liable for disqualification. However, if they desire
to submit additional information, they may do so on their own letter head/paper.
Each page of the forms shall be signed, sealed before submission. All the
information called for, shall be complete in all respects. Information furnished on
sheets other than those supplied may not be considered. However, the firms can
enclose only the relevant catalogues/leaflets/brochures of the manufacturers of
the equipment offered. No terms and conditions or any other information/
enclosures shall be included in tender Part-ll. Incomplete tenders or tenders not
complying with the requirement are liable for rejection.

5. The tenders shall be valid for acceptance by the Bank for a period of 90 days from
the date of opening of tender Part-1 and shall be extended by such period as may

be mutually agreed to.
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Prices: The price quoted for the work shall be firm till completion of the work and
shall include all taxes including service tax as applicable and cost of

transportation/accommaodation etc. of the equipments and persons deputed.

7. Time Period: As mentioned at Memorandum in section | of the tender.

Liquidated Damages for non-completion: Time is the essence of the contract
with respect to the tenderer’s scope of works to be carried out under this contract.
The liquidated damages at a rate of 0.25 % of the contract cost per week of delay
beyond the stipulated period with an upper ceiling of 10% of the contract amount,
will be levied.

Insurance: The contractor shall take following insurance at his cost to cover all
kinds of risks from the time of start of work till completion of the work, in the joint
names of the Reserve Bank and the contractor (RBI being the first) before

commencement of work and it shall cover the following risks.

. Contractor’s All Risk Policy for the full Contract Value, including
Earthquake and fire Risk.

. Workmen compensation policy for all the workmen of the contractor
deployed at site.

. Third party liability policy as per following details:

a. For injury to person — Rs.2 Lakhs per person per accident

b. For damage to property - Rs 5 Lakh per accident
Subject to overall ceiling of Rs 10 Lakh for each of the above third party policy.

10.The Reserve Bank of India does not bind itself to accept the lowest or any tender

and reserves to itself the right to accept or reject any or all the tenders, either in

whole or in part, without assigning any reasons for doing so.

11.0n receipt of intimation from the employer of the acceptance of his/ their tender,

Date:

Place:

the successful tenderer shall be bound to sign the formal contract and within
fourteen days thereof, the successful tenderer shall sign an agreement in
accordance with the draft agreement and the schedule of conditions but the written
acceptance by the Reserve Bank of India of a tender will constitute a binding
contract between the RBI and the person so tendering, whether such formal
Agreement is or is not subsequently executed. The cost of necessary stamp paper

for execution of the agreement shall be borne by the successful tenderer.

Seal and Signature of the Agency

200f 31



Annexure —A

NEFT Details for effecting e-payments

Name of the Institution: Reserve Bank of India, Mumbai

Address (in full): Reserve Bank of India, Shahid Bhagat Singh road, Fort, Mumbai-01

1 Name Qf th'e Account Holder (as Reserve Bank of India, Byculla, Mumbai
appearing in the Bank Account)
04869229925, IFSC Code: RBISOMBPAO4
2 Account Number th th Aimit
(5" &10™ digit is zero)
3 Type of Account (Savings, Current Current
etc.)
4 PAN Number | e
5 Name of the Bank Reserve Bank of India
6 Name of the Branch MUMBAI
7 Address of the Bank RBI, MUMBAI
8 NEFT/IFS Code
9 Name of the Account
10 | GST Number 27AAIFR5286M1Z2G
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Section - IV

Special Conditions and scope of work

E-tenders should be addressed to The Regional Director, Reserve Bank of India,
Estate Cell, Byculla, Mumbai-400008 and to reach him not later than 2 p.m. on
26.03.2025.

. The Reserve Bank of India does not bind itself to accept the lowest or any other
guotation and reserves to itself the right to accept or reject any or all the quotations,
either in whole or in part.

. The Schedule of Quantities is attached. The Quantities mentioned in the Schedule
of Quantities are probable Quantities, which are liable to alterations, omission,
deductions or additions at the discretion of the Bank. The Contractor will be paid
for the actual work done by him at the rates quoted in his quotation.

. Bank reserves the right to sub-divide the work mentioned in the tender,
amongst two or more tenderers at its own discretion and the contractor will
have to execute orders for part of the items placed with them at the quoted rate for
various item.

. Immediately on receipt of work order, the successful firm shall be bound to
implement the contract within the time specified and the written acceptance by the
contractor will constitute a binding agreement between the Reserve Bank of India
and the person submitting the quotation.

. The quoted rates shall be firm and shall not be subject to exchange variations,
labour conditions or any conditions whatsoever.

. The firm shall not be entitled to claim any compensation for any loss suffered by
him on account of transit problem of the items etc.

. Firm shall make temporary arrangement for installing light fitting provided by the
Bank in the flats to be renovated for carrying out the civil & electrical works.

. The firm shall make its own arrangement of tools, ladders etc. required to
complete the work.

10.Firms shall take all safety precautions while carrying out the work.

11.The contractor should co-ordinate with Colony Caretaker and civil contractor to

complete the work with least inconvenience to the occupants in the Colony.

12. Firm shall remove all debris, waste generated while carrying out the work from

the flat on the same day at its own cost.
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13.Before submitting the quotation, firm should visit the site and get acquaint himself
for the site conditions.

14.While carrying out the work if there is any damage / loss to the Bank’s property,
firm shall rectify the same as per original at his own cost.

15.Before installing the new ceiling fans, firm has to visually check the
condition of the ceiling bar. In case of abnormality, firm should bring the
same into the notice of Bank’s Engineer. If the condition of ceiling bar is
good, firm should apply one coat of zinc chromate primer followed by two
coats of oil paint of approved make to the ceiling bar. Firm has to then install
the fan with the existing fan hook (if good quality) / new fan hook and rope
provided by the Bank.

16.Minor details of works which are required for entire completion of the items
of works described herein in these documents but are not explicitly
mentioned are required to be provided and executed by the contractor and
the cost of the said such items is deemed to be included in the respective
items. No extra cost on this account shall be admitted.

17. Whenever the basic rate for the material is specified, the contractor should furnish
to the Bank for verification of all the paid bills. The purchase rate shall be got
approved from the Bank before purchasing. The adjustment in price shall be made
only on measured quantity with 15% overhead and contractor's profit considered
on the cost difference. The basic prices are ex-godown at Mumbai and are
inclusive of excise duty, taxes and all other duties by local authority/government.
The rate quoted shall include transportation to site, storing and handling etc.

18.Allied civil work like cutting of wall / flooring, puncturing the walls etc. for laying of
wiring and making the surface good after completion of the work is in the scope of
the successful tenderer. Rate of which should be included in the item rate.

19.The firm has to carry out the work strictly in accordance with the stipulated terms
and conditions, specifications mentioned in part | of the tender. No deviation on
any account will be permitted.

20.All the materials to be used for the work has to be got approved from Bank’s
Engineer.

21.The Contractor shall strictly comply with the provision of safety code annexed
hereto. Rates quoted by the firm will be valid for three months from 10" day
of the date of work order or till completion of the entire work, whichever is
later.

22.Minimum wages Act: The contractor shall ensure that minimum wages as per
statutory requirement are paid to all the workmen. A certificate to that effect, every
month, has to be submitted to the Bank during period of execution of work.

23.Firm has to strictly follow the approved makes of the material mentioned in the

quotation and produce all the material to Bank’s engineer for inspection before
starting the work.
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24.Firm shall be responsible to abide by the regulations or restrictions in regard to

entry into, and movement within the colony premises.

25.The work will be guaranteed against any defect / defective workmanship for the

total period of one year from the date of testing and handing over of the flat to the
Bank. Firm has to rectify any defect or fault which may appear during this period
within 24 hours from giving the complaint.

26.The firm shall engage suitably skilled / licensed wiremen to carry out the work and

the work shall be supervised by the qualified supervisor / engineer of the firm.

27.Power wiring shall be kept separate and distinct from light wiring. Conduits for

power and light wiring shall be separate.

28. A point shall include the work necessary to complete the wiring for light/ fan / bell

29.

30.

31.

etc. including ceiling rose, switch and termination.

There shall be no linear measurement for point wiring. The points will be measured
in numbers.

In wiring, no joints are permitted anywhere, except in switch boards or points
outlet.

Entire wiring has to be carried out in concealed manner, except otherwise informed
by the Bank’s Engineer. Firm has to finish the wall surface with cement as per
original after concealing the conduit, G.I. boxes etc.

32.Firm should inform the Bank’s Engineer to check / measure the hidden / concealed

31.

32.

33.

measurements of the works before finishing the same.

In case the firm is having any doubt or requires any clarification about the
work, they should get it cleared before submitting the quotation. No
deviation will be accepted in the quotation. Quotation with deviation /
gueries is subject to rejection.

In all matters of dispute arising on the work, the Bank’s decisions will have to be
taken as final and will be binding on the contractor.

Payment terms:
Following terms of payment shall be applicable.

a. 95% of the total amount of work done for the flats handed over for
renovation as mentioned in Memorandum(e) of section I, will be made after
successful testing and handing over to the Bank.

b. 5 % of the total amount of work done will be made after completion of one
year’s defect liability period.
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I/We hereby declare that I/we have read and understood the above instructions and the
same will remain binding upon me/us in case the work is entrusted to me/us.

Place:

Date: Signature and seal of the Contractor
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10.

11.

12.

13.

Section -V
Safety Code

First aid appliances including adequate supply of sterilised dressings and cotton wool
shall be provided in a readily accessible place.

An injured person shall be taken to a public hospital without loss of time, in cases
where the injury necessitates hospitalisation.

Suitable and strong scaffolds should be provided for workmen for all work that cannot
safely be done from ground.

No portable single ladder shall be over 8 meters in length. The width between the
side rails shall not be less than 30 cm (clear) and the distance between two adjacent
rungs shall not be more than 30 cm. When a ladder is used an extra mazdoor shall
be engaged for holding the ladder.

The excavated material shall not be placed within 1.5 meters of the edge of the trench
or half of the depth of trench, whichever is more. All trenches and excavations shall
be provided with necessary fencing and lighting.

Every opening in the floor of a building or in a working platform shall be provided with
suitable means to prevent the fall of persons or materials by providing suitable fencing
or railing; minimum height shall be one metre.

No floor, roof or other part of the structure shall be so overloaded with debris of
materials as to render it unsafe.

Workers employed on mixing and handling material such as asphalt, cement mortar
or concrete and lime mortar shall be provided with protective footwear and rubber
hand-gloves.

Those engaged in welding works shall be provided with welder’'s protective eye-
shields and gloves.

i) No paint containing lead or lead products shall be used except in the forms of paste
or readymade paint.

i) Suitable face masks shall be supplied for use by the workers when the paint is
applied in the form of spray or surface having lead paint dry rubbed and scrapped.
Overalls shall be supplied by the Contractor to the painters and adequate facilities
shall be provided to enable the working painters to wash during the period of
cessation of work.

Hoisting machines and tackle used in the works, including their attachments,
anchorage and support shall be in perfect condition.

The ropes sued in hoisting or lowering material or a means of suspension shall be of
durable quality and adequate strength and free from defects.

Place:

Date: Seal and signature of the contractor

26 of 31



Section - VI

APPENDIX
1. | Defects liability Period | 12 months from the date of handing over the flat.
2. | Period of final 30 days from the date of final commissioning.
measurement
3. | Date of From the 10" day of work order or handing over of
commencement flat.
4. | Date of completion As mention in memorandum at section |I.
5. | Liquidated Damages | 0.25% of the total contract value per week of delay
subject to a maximum of 10%.
6. | Retention Percentage | 5% of the Cost of the work (to be deducted from each
R.A. bill)
8. | Total Security Deposit | 5%
(Retention money)
9. | Release of SD After completion of 1 year of DLP period
instalment
Place:
Date: Seal and sighature of the contractor
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Section - VII

Approved makes and models of the items

1. The entire work shall be done as per |.E. Rules and relevant ISS.
2. All the components/materials used shall have I1SI mark wherever available.

3. Approved make of materials:

Sr. Name of ltem Make Makes offered
No. by contractor
1 | Modular type switches, sockets, | Legrand (Myrius / Myrius
regulators, Modular MCB, plates, | Regular), Crabtree
concealed G.l. metal box and surface | (Murano), Havells
PVC box
2 | T.V. Outlet socket/telephone socket Legrand (Myrius / Myrius
Regular),Crabtree
(Murano)
3 | Ceiling fan Havells (model:Enticer) or
equivalent
4 | Exhaust fan Havells (model:Thrill Air
DX) or equivalent
5 | Gesyer Racold (model: CDR Dlx
Plus) or equivalent
6 | Double arm wall bracket fitting As per sample
7 | Five Arm chandelier As per sample
8 | Flexible wire (FRLSH) Polycab/ Finolex/ RR Kabel
9 | Ceiling rose Anchor/Havells/ Polycab
10 | Conduit/ Casing-capping Precision / Presto-plast /
Modi / Polycab
11 |5W, 1 Ft. LED Batten Philips, Havells, Crompton
12 |10 W, 2 Ft. LED batten Philips, Havells, Crompton
13 | 4 feet LED tube along with fitting Philips SmartBrite Extra
Batten(36 watts)
14 | 6 W round surface LED Philips, Havells, Crompton
15 | 3 W round LED surface fitting Philips, Havells, Crompton
16 |4 W/5W Yellow LED lamp Philips, Crompton, Wipro
17 | 9 W White LED lamp Philips, Crompton, Wipro
18 | 6” Angular PVC Dome light fitting/ 8” | Standard local make(as per
PVC down lighter with B-22 holder sample)

Note: Contractor should indicate the makes of materials offered by him. If such makes are not
indicated, choice of make will be with the Bank.
I/We agree to carry out the above work as per specifications.

Place:
Date: Seal and signature of the contractor
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Section — VIl

Name of work: SITC of modular switch-plates and electrical works in 06 nos.

Officers’ flats, Phase IX (A-type, 3 BHK) at RBI Officers’ Quarters, Jalada,

Prabhadevi
Unpriced Bill of Quantities
Sr. Description Qty.
No. (Nos.)
A Supply, installation, termination and testing of following switches,
sockets, plates, G.l. boxes etc. as directed by the Bank’s Engineer.
Work includes disconnecting & dismantling of existing switches,
sockets, plates, boxes etc. and fixing modular switches, sockets,
plates, boxes etc. in concealed manner using cement filling/tile
cutting/fixing acrylic sheet wherever required.
1 6 Amp Switch 384
2 6 Amp 5-pin Universal Socket 174
3 20 A Switch with indicator 70
4 20 A Modular MCB switch for AC/Geyser point 24
5 6/16 Amp heavy duty Socket 70
6 120 W Fan Regulator (2 Module) 36
7 | T.V. Socket 24
8 Telephone Socket 30
9 6 A Bell Push with indicator 12
10 | Blank Plate 140
11 | 1 Module Plate with G.I.Box in concealed manner 60
12 | 2 Module Plate with G.I.Box in concealed manner 42
13 | 3 Module Plate with G.I.Box in concealed manner 45
14 | 6 Module Plate (horizontal/square) with G.l.Box in concealed manner 40
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15

8 Module Plate (horizontal/square) with G.I.Box in concealed manner

30

16

12 Module Plate (horizontal/square) with G.I.Box in concealed
manner

36

Electrical wiring etc.

Wiring for light point / Exhaust fan point with 1.5 sq. mm. FRLSH multi-
stranded PVC insulated flexible copper conductor single core wire
1100 volts grade medium class PVC conduit in recessed manner, with
6 Amps modular switch, modular plate, suitable G.l.box and earthing
the point with 1 x 1.5 sg.mm FRLSH PVC insulated copper conductor
single core wire etc. as required.

60
points

Wiring for power plug with 2x4 sg.mm FRLSH PVC insulated copper
conductor single core cable in recessed/surface manner with 20 Amps
socket controlled by 20 Amps modular MCB, modular plate, suitable
G.l.box medium class PVC conduit/ casing capping along with 1 x 2.5
sg.mm FRLSH PVC insulated copper conductor single core cable for
earthing as required.

24
points

Removing of existing 2 runs of casing-capping provided in Hall and
supply and fixing of new casing-capping using existing wires with
required hardware (appx. Length of each run of casing capping is 27
feets).

06
Nos.

Shifting of existing A.C. socket with supply and laying of 2x4 sg.mm
FRLSH PVC insulated copper conductor single core cable in
recessed/surface manner controlled by existing 20 Amps modular
MCB, medium class PVC conduit/ casing capping along with 1 x 2.5
sg.mm FRLSH PVC insulated copper conductor single core cable for
earthing as required.

18

Supply, installation, termination, testing and commissioning of
following fixtures/fittings with required hardware/ accessories/
twin flat parallel white coloured wire

(i)

4 feet 36 watt LED tube light fitting (to be fixed on PVC square box)

36

(ii)

6” Angular PVC Dome light fitting for Bathroom/WC /balcony (White)
(Basic cost of the fitting: Rs.300/-) with 9 W LED lamp.

30

(iif)

8” PVC down light fitting with B-22 holder for balcony (White) (Basic
cost of the fitting: Rs.250/-) with 9 W LED lamp.

(iv)

10 W 2 ft. LED batten as mirror light (White)

(v)

5 W round LED down lighter as passage/entrance light (White)

12

(vi)

5W 1 ft. LED batten as pelmet light in kitchen (White)

18

(vii)

3 W round LED downlight as kitchen cabinet light (White)

18

(viii)

Decorative double arm wall bracket light fitting as per sample (basic
cost of the fitting including tax Rs.3,500.00) with LED lamps.

24

(ix)

5 arm brass Chandelier light fitting as per sample (basic cost of the
Chandelier including tax Rs.10,000.00) with LED lamps.

06
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(x) | 48” ceiling fan with existing fan hook(if good quality) / new fan hook and 06
rope provided by the Bank.
(xi) | 56” ceiling fan with existing fan hook(if good quality) / new fan hook and 24
rope provided by the Bank.
(xii) | 24” ceiling fan with existing fan hook(if good quality) / new fan hook and 06
rope provided by the Bank.
(xiii) | 8” PVC Exhaust fan with louvers 24
(xiv) | 10" PVC Exhaust fan with louvers 06
(xv) | 15 litre vertical type geyser(5 star rated) 12
(xvi) | 25 litre vertical type geyser(5 star rated) 6
(xvii) | Supply and laying of medium class 25” PVC pipe along with G.I. wire 60
with necessary hardware etc. required for fixing the pipe. Mtrs.
6 Rebate for taking away old switches/ plates/ -casing-capping/ | 06 flats
conduit/concealed boxes / surface boxes/ ceiling fans/exhaust fans/
dome fittings/LED battens/tube light fittings etc.
Place:
Date: Seal and signature of the contractor

310f31




